IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

. : © AT HYDERABAD,
0.A.NQ.538/95 -~ .~ - ' DATE OF JUDGMENT:__ 26,4.95
BETWEEN:

1, D.Parameswara Rao 10, M.S.Parvathi -

. 2. G.S,Raja Rajeswari © 11, R.lakshmana Dora
3. A,V.S5udharani 12, Rajaram
4, A,NagarajaRao 13, M.V.S5.latha
5. M,Visalakshi : 14, A, Murali .
6., G.B.Geetanjali . - 15, S.Krishna Murthy
7. K.Varaprasada Rao .16, V.,Baldkameswari
8. K.Manikyam - 17, 8.Samuel John .
9, K.,Aruna ‘18, P.V,Vijayakumari

sesseca Apblicants, '
AND |
1, The Union of India Representeé by
The Secretary, Cepartment of Posts,
Dak Bhavan, New Delhi .- 110‘001;"

2. The Chief Postmaster General,
A,P.Circle, Hyderabad m 500 001,

3, The Postmaster General, ‘
.Visakhapatnam Region, Visakhapatnam,

4, The Senior Superintendent of Post

Offices, Visakhapatnam Division, . |
Visakhapatnam, ~ esessess Respondents,

COUNSEL FOR THE APPLICANT:  SHRI T;V;V.S.Murthy \

COUNSEL FOR THE RESFONTENTS: SHRI N.V.Raghava Reddy
Sr./Addl.cesc . ,

CORAM: "

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HCN'BLE SHRI R.RANGARAJAN, MEMEER (ADMN. )

CONTD....
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OA'Nn,538/95 _ ) Dt. of decisions wzr/_(i[s 7
JUDGEMENT

I As per Hon'ble Sri R. Rangarajan, Member (A) X

Heard.

2. 'In this OA dt.17-4~95 filed U/s 19 of the A.T.Act,
1985, the applicénts herein had joined as RTP Postal Assis-
tants Quring August, 1982 tc June, 1984 and worked upto April,

10R0_ and later on all the applicants were absorbed., Since
then all the applicants are working as Postal Assisceanus ao

various offices in Visakhapatnam Region. They pray for a
declaration that they are entitled for grant of Productivity
Linked Bonus at the rates applicable to the regular Postal
Assistants for ;he perlod they worked'as RTP Postal Assistants
and for a further direction to pay arrear:s of bonus to which

the applicants are eligible.

3. The applic¢ants herein were absorﬁed after they

had worked as RéserVed Trained Pool/Short Duty Postal Assise
tants in the reépondents ofganisation. It is stated that
they were selected after tough competition and performed
their duties quantitatively and gqualitatively the work

as that of regular Postal Assistants whenever they were
enga%ed intermittently against the vacancies of regular
Postal Assistan£s. By denving them the benefit of Produc-

tivity Linked ﬁonus for the period they had served as RTP/
POStal AJTITLICAIILD ) QL bwwow g e me— e

ment of Posts by letter dated 5-10-88, they had been subjec-
ted to hostile'discrimination in violation of Articles 14
and 16 of the Constitution. Hence this 0.A. has been filed

with the above prayer.
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6. - In the result, this - C.A. is allowed with a direc~ |
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4. Sri@Qﬁgfﬂﬁggihynfjlearned counsel for the applicants
has drawn our attention to the judgement of the Ernakulam
Bench in 0.A. 171/89 dt. 18-6-90. The applicants therein
were also similarly situated as the applicants herein. The
OA 171/89 on the file of Ernakulaﬁ Benﬁh vag decided based
on the decision in OA 612/89 on the file of Ernakulam Bench
was decided based on the decision in on 612/89 on tﬁe file
of the same Bench. The ratio in that judgement was that

no distinction can be made between an RTP worker and a
casual Labourer in granting P,L.Bonus. It was further

held in that OA that RTP caniidates like Casual Laboureré
are entitled to P.L.Bonus if they have put in 240 days

of service éach year ending 3lst March for three years

or more. It was further held in that OA that amount of
PQL. BOBUS WOUL AU Mo areem oo
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lJuments determined by dividing the total emoluments for

each accounting year of eligibility by 12 and subject to

other conditions prescribed from time to time,

5. Similar order Qas‘also passed by this Tribunal

in QA 611k94, dt. 31.5-94, and 869/94 dt. 27-7-94 wherein
the applicants were similarly placed to that of the appli-
cants in OA 171/89. As the applicants herein are in the
same situation as applicants in OA 171/89 decided by the
Ernakulam‘aench and in OA Gll/bd_and 869/94 of this Bench,

’ © - Te e~k aveanding the same benefit to the
applicants in this OA also, ]

tion £6_EE§ respondents to grant the applicants the same

benefit as granted by Ernakulam Bench and this Bench of
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the Tribungl in the aforestated cases &8s guoted in
Para-5 above. The above direction should be completed

within a period of three months from the date of commu-

nication of this order,

7. The OA is ordered accordingly at the admission
stage itself. NoO costs./

( R. Rangarajan ) { V. Neeladri Rac )
Member (A) Vice Chairman
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cony tos=-
1.The_a Bacretary, Department of Posts,
Union of India, Dak Bhavan,New Delhi-110 001,

2.The Chief POstmaster General,
A,P,Circle,Hyderabad=500 001,

3.The Postmaster General,Visdchapatnam Region,
Visakhapatnam,

4,The Senior Superintendent of Post Offices,
Visdachapatnam Division,
Visaxha,atnam.
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6.0ne ©py to Shri N,V,Raghava Reddy,CGSC.CAT. Hyd,

7.0ne covpy to Library,CAT,Hyd.
8,0ne copy spare.

kku. .




R < 3@@ G-,\_

- THPED BY © - CHECKED BY
COMPARED BY : APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD:

'THE HON'BLE MR. JUSTICE V. NEELADRI RAC
VICE CHAIRMAN

AND

THE HON'BLE MR.R. RA\IGARMAN.(M(ADN&)

DATED, -..__?2.67/-[% 995
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Adﬁitted and Interim directions
'iss ed,

| Allowed. a0 :d)[j\og\co
.’,,/ﬂjfggg;;d of with directions. .

Dismissed.






